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A

congidering that the applicant is 2 woman and keeping in view the observations of the
Hon’ble Supreme Court in various pronouncerﬁ ents.

2. Having regard to the facts and circumstances stated in the application, T am of the
considered view that this OA may be dispoéed off at thiz stage without even igsuing
formal notice on thé respondents by giving dirgction to respondent No.2 to consider the

representation of the applicant and take appropriate decision in the matter.

[ ]

3. Accordingly, respondent MNo.2 iz directed {o consider the representation of the
applicant within a period of one moenth from the date on which the copy of this order
along with the copy of the representation including copy of this OA, which is treated as

additional representation are received by the respondents.

- 4, Counsel for applicant undertakes to serve a copy of the order of this Tribunal and

copy of the representation along with copy of the OA before the appropriate authority of
the respondents within 10 dayé. OA stands disposed off in terms of above directions.

DASTI.
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Vice Chairman {(J)
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